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HARRI NGTON HOUSE SCHOOL Appel | ant (s)

VERSUS

S.M | SPAHANI AND ANR Respondent (s)

( for nodification)

Date : 02/08/ 2002 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE R C. LAHOTI
HON BLE MR JUSTI CE BRI JESH KUVAR

For Appellant (s)
M. Rakesh K. Sharnma, Adv. (NP)

For Respondent/(s)
Appl i cant V. Ramasubramani an, Adv.

UPON hearing counsel the Court nade the foll ow ng

ORDER
............ L.
. SP2
Learned counsel for the applicant subnits that
in view of the order dated 25.7.2002 passed by the Court,
the application has been rendered infructuous. The
application is dismssed accordingly.
. SP1
............ N
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